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FACTS: - 

1. That the Applicants in the present Original Application (OA) are law-

abiding citizens of India concerned towards environmental protection and 

conservation-related issues.  

2. That the present OA is pending consideration before this Hon’ble Tribunal. 

Vide Order dated 30.05.2024, the Hon’ble Tribunal directed the applicants 

to submit additional document, especially in support of the plea that the 

green area earmarked in the sanctioned map has been mis-utilized and that 

the STP is not properly managed and untreated water is discharged in the 

premises and also violation of the other environmental norms 

3. We have attached additional supports for violation of Green area 

earmarked in sanctioned plan (to be submitted in hard copy) as below –  

a) Annexure 1.1, extract of sanctioned plan with colored view 

b) Annexure 1.2, as photograph of current state with color 

c) Annexure 1.3, as Google map status of current state with 

colors 

d) Annexure 2.1, extract of sanctioned plan with colored view 

e) Annexure 2.2, as photograph of current state with color 

4. And Test report of STP Outlet water report is attached herewith as 

Annexure 3, for outlet water supplied in society for your reference. 

Key Points of Non-Compliance:  

The faecal coliform level is significantly higher than the acceptable limit 

of Nil, indicating potential health hazards.  

Given these results, the treated water is not safe for use in horticulture or 

toilet flushing. High faecal coliform levels can pose serious health risks, 

making it unsafe for any non-potable applications where human exposure 

is possible. 
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ANNEXURES 

 
AS – 1.1 (Extract of As Built Drawing 1/24, referring green area G1, G2, 
G3, G4 and G5) 
 
 
 

 
 
 

Green Area A (comprising of G1, G2, G3, G4 & G5 Marked By corners  
E,F,G,H,I,J,K 

Yellow Portion is - Road in the Green area 

Grey Portions are – Concrete & Civil Structures in Green area 
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AS – 1.2 (Actual picture of area G1, G2, G3, G4 and G5) 
 
 
 
 

 
 
 
 
 
 
 
The Road in the Green area is marked yellow. The Concrete & Civil 
Structures are visible in photograph 
 
 
 
 
 
 
 
 
 
 
 
 

79



 
AS – 1.3 (Google Image of area G1, G2, G3, G4 and G5) 
 
 
 
 
 
 

 
 
 

 Concrete Road in Green area is marked with yellow  
 Concrete & Civil structure is marked with box in black boundary 
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AS – 2.1 
 
 

 

 

 Green Area in Front (GRF) = i.e. near the entrance between the commercial complex 
and the Residential Block G11, G12, G13 and G-10 is the Road to exit from society 

 G11, G12, G13, areas marked Green have been converted to concrete tiled hard Surface 
and used for parking for cars in the commercial complex instead of green area of 
residential block  
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AS – 2.2 
 
 

 
 
This shot shows the commercial complex and exit way from society when 
viewed from the Residences and the area marked Green is the one 
converted from Green to the Road as way to exit from society (G10) 
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AS 2.3 

 
 

 The area encircled by the white lines indicates the car 
parking in commercials, which encroaches on the green 
space of Residential area.  
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AS 3 (Page 1) 
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AS 3 (Page 2) 
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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 639 of 2024 

In the matter of : 

Sunil Kumar Gupta                                                                      …. Applicant 1 

Navdeep Singh                                                                            …. Applicant 2 

AND 

Director, Department of Town & Country Planning (DTCP) - HQ, Haryana and 

Others                                                                                           …Respondents 

N.D.O.H.: 17.09.2024 

APPLICATION UNDER SECTION 5 OF THE LIMITATION ACT 1963 
FOR CONDONATION OF DELAY IF ANY IN FILING THE 
ADDITIONAL SUBMISSION IN THE PRESENT SUIT ON BEHALF OF 
APPLICANTS 
 

MOST RESPECTFULLY SHOWETH: 

1. That the applicants have filed Original application no. 639 of 2024 before 

this Hon’ble Court 

2. That the applicant is seeking condonation of delay in filing the present 

submission. It is submitted that the delay is inadvertent, as data and tests 

were required analysis and considerable time was taken in going through 

the same and arranging it. 

3. Further, it should also be noted that multiple sources were need to 

collated, due to which the applicant also felt that need to consult other 

professionals to get varied opinions on the matter  

4. That the present submission may kindly be allowed. 

5. That the present submission is being made bona fide and in the interest of 

justice. 
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